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(4) Power Station, Bhusawal is left with
4 days stock.

(5) Power Station, Parlj is left with 12
days stock.

(6) Power Station, Baliarsha js left with
10 days stock.

(7) Pawer Station, Nasik isleft with 5 days
stock,

What are the reasons for the falling pro-
duction at the Western Coal Fields?
The hon. Minister of Energy should
immediatcly find out. The ad hoc ar-
rangements made for supply of coal from
Singareni Collierics in Andhra Pradesh,
or linking some Thermal Power Stations
with Singrauli Coal Ficlds in U.P, arc
also not working satisfactorily on account
of movement difficulties. f coatl is di-
verwed from these places to Maharashtra,
that will affect supplics to the thermal
stations located in those Statcs. There-
fore the hon. Minister should ensyre that
Western Coal  Ficlds  improve  their
production so that Maharashtra Power
Stations will get their usual coal supplics.
I hope the will kindly take note of this
and take urgent steps in this matter,

(iii) DeAaTH OF FORMER LT. GOVERNOR OF
Deiut, Suri, Kouan CHanp

SHR1 JYOTIRMOY 808U (Diamond
Harbour): Sir, althnu%l:wlg days have
passed the present  Government have
failed to complcte proper investigation
in the matter of uncarthing the truth about
the death oflate Kishan Chand, former Lt,
Governor of Delhi, The Addjtional Com-
musioner of Palice, (C.I.D.) Incharge
of the Crime Branch Investigating this
case said yesterday only:

“We took up the investigation only
today.”” It may be mentioned herc that
according to the counsel of one of the
persons  ho have been prosecuted, late
Kishan Chand was considered to be a
most vital prosecution witness against
Mrs. Indira Gandhi and now with the
death of Kishan Chand the case has been
considcrably weakened. And, that was
the intention of persons who have been
prosecuted,

In the meanwhile persons who have
claimed that Kishan d’s death was
not suicide, they received threatening
telephone calls,. 'Mr, Bhim Singh who
heads a non-official investigating com-
mittee of lawyers in a letter to Prime
Minister said that telephone calls were
received warning committee members
from taking any initiatives.

Mr, Sitaram Bhardwaj, who has re-
ceived said that some villa living
near the well had told him ahout a car
going up to the well on the day of Kishan
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Chand's death also reecived telephone
call wamitﬁ him to keep gquitc mbout
the case. He has alto written to Prime
Minister asking the protection. There are
reasans to believe that there js a foul-play
in_the whole thing and (o destroy the
evidence that could prove the point,
It is now a known fact that most of the
evidences that were available from the
site of well had bren destroved. Only
yesterday it was found that sotne kind of
mobile-oil has been splashcd near the
well from where Kishan Chand is alleged
to have jumped to death. The wooden
logs which were floating over the water
surface have been removed, Thae has
beeh no watch over the well,

It is opined that since it is a concern (o
many people who are directly or indirectly
involved in political turmoils of the
country the matier should be handled
premptly and with utmost care,

(Interrutions)
MR. DEPUTY SPEAKER: Your sul.-
mission is over. You should not read
the portion which has not heen  allowed,

(iv) REPORTED AGITATION BY ALL INDIA
Junlor ENGINEERS ASSOCIATION

SHR1 MANORANJAN BHAKTA
(Andaman and Nicobar Islands): Sir,
the All India Junior Engincers Associa-
tion has been  launching agitation since
last few days. In New Dclhi  before
Nirman Bhavan, 3 J;mior Engineers
are on indefinite fast. oday is the sixth
day of the fast. It is surprising that the
Ministcr for Works and Housing is not
even desirous (o meet the striking  em-
ployees, Tt is not only inhuman but
anti-people also.  In Calcutta, the Junjor
Engincers' Awociation are on fast before
Nizam Palace, The demands of the
JEs arc: (1) to regularise all ad hor pro-
motecs working for a couple of years (2)
to scarp the direct recruit to ALE. ;
(3) 80%, by departmental promotion and
and 209, by holding Examination. The
demands arc so genuine that one sympa-
thetic outlook was necessary. After all
stagnation is not our aim in any cadre

poat.

I am much distressed about the un-
concerned  attitude of Shri  Sikandar
Bakht, Works and Housing Minister in-
this matter. [ like to appeal to all sec-
tions in this August House to s t this
cause of the striking Junior Eu inecrs
and also request the Minister of Works
and Housing to come out with open mind
and to talk with the Associntion to save the
life of the striking Junior Engineers.

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): I hope the hon, Member wilk
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whqt

correc atasemaent, )
mof mee!ingh\‘:nh the' Jumut g:ft

sty MAN‘ORAN‘}AN BHAKTA: He

mqt us  yesterda oday he is to meet
the 'striking jumor Engincers whi

has not donc so far.

(v) REPORTED AMAULT ON ASIAN Immi-
GRANTS IN LONDON
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1480 hrs,
AIR (PREVENTION AND CONTROL
OF POLLUTION), BILL—Conid.

MR. DEPUTY-SPEAKEK: We now
mﬁmmmmellnumpmweforme

drpolluuon The Mmuterhnjunnmv
given notice of an amendment to refer
the Bill to a Joint Committee.

THE MINISTER or wonxs AND'
HABILITATION (%uu%'tt sxmn?i
BAKHT) to move:

N
3

"Thlt the Bill Jrov;de for the,

air pollution, for the em.bluhmt
with a view to carrylng out the aforestid
purpose, of Boards for the prevention
and control of air pollution, for con-

ferring on and assigning to such Boards

and for d th ith,
be referred to & Joint Committee of the
Houses ing of 30 bers, 20
from this House namely:—

(1) Shri P. Anbalagao
(2) Shri Manoranjan Bhakta
(3) Shri Samar Guha
(4) Shri Dinesh Joarder
(5) Shri B. P.Kadam
(6) Dr. Karan Singh
(7) Shrimati Parvathi Krishnan
(8) Shri M. V. Krishnappa
(9) Shri B. P, Mandal
(10) Shri Jagdish Prasad Mathur
(11) ShriR. K, Mhalgi
(12) Shri Govind Ram Miri
(13) Shri Nathuni Ram
(14) Shri R. N. Rakesh
(15) Shri Ram Kinkar
(16) Shri Ram Murti
{17) Shri Vasant Sathe
(18) Shri Chairman Bhai H. Shukla
(19) Shri A. Sunna Sahib
(20) Shri Sikandar Bakht

and 10 from Rajya Sabha;

that in order to comtmxte : mtm of
the Joint Committee the 1
be one-third of the total nul r of mem-
hers of the Joint Committee;

that the Committce shall make a report
toﬂusﬂou:cbythcendofthcﬁn
week of the next session;

that in other respects the Rules of
Procedure of this House relating to
Puli-m&nury Gommmdees shalt apply
with

s the Spulm- may make; and

that this House do recommend to
Rajya Sabha that Rajya Sabha do join
the said joint Committee and commu-



